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MR. DEPUTY--SPEAKER : The
hon. Minister has taken note of it and
has said what he wanted to say. What
else can he say ? On behalf of the Home
Minister, he could not give an assurance.
No, that is not possible.

fhsm
FAIEg AW

SHRI NAMBIAR ( Tiruchirappalli ) ¢
This is 8 clcar case of the failure of the
Home Minister. So, the Home Minister
must resign.

SHRI N, K. SOMANI (Nagaur) : It
is not a hypothetical matter.

MR. DEPUTY-SPEAKER : The Cons-
titution is in force everywhere. And this
House is the custodian of the Constitution.

SHRI N. K. SOMANI: What they
did in Rajasthan they must not be
allowed to do in Haryana.

SHR] NAMBIAR : There is a failure
of the machinery there in Haryana. The
whole thing was mismanaged. Itis the
failure of the Government, and so, the
Home Minister must resign. If he does
not resign, he must be dismissed. Either
he must be dismissed or he must resign
very honourably.

MR. DEPUTY-SPEAKER : Now, hon.
have exh d their time on
the amendments. Those who have parti-
cipated in this di ion will not get any
time on the amendments.
forfeited their time on amendments. |
shall not be calling them.

Memb.

14.12 hrs.
INSURANCE (AMENDMENT)
BILL—contd.

MR. DEPUTY-SPEAKER : We shall
now take up further clause-by-clause con-

They have

sideration of the Insurance ( Amendment )
Bill. We were on clsuse 20. [ think Shri
N.K. Somani has exhlluted his time

SHRI N. K. SOMANI: How am I
responsible for itif something urgent comes
up before the House ?

SHRI ATAL BIHARI VAJPAYEE:
( Balrampur) : It is beyond our control .

SHRIN. K. SOMANI : We are not
deciding the issues in Haryana. How can
we do ?

Before speaking on the amendment
to clause 20, I would like to be assured
through you that the continuity of these
discussions would be maintained. It is
somehaw félt that thereis an alternating
current of presence .between the Deputy
Prime  Minister and Shri K. C. Pant as
far as this Bill is concerned. Wé have
nothing against Shri K. C. Pant as a per-
son. But we would like to be assured that
while all these discussions are taking
place, the continuity will be maintained.
How does Shri K. C. Pant know what

_has happened and what the background

of the discussions was before lunch ? This
is not the way that the House should be
treated on an enactment like this.

MR. DEPUTY-SPEAKER : 1 must
say that Shri K. C. Pant is most acco-
mmodating.

SHRI. N.. K. SOMANI] : If he is
more accommodating, we welcome him,

Regarding clause 20, I would submit
that the insurance agent is supposed to do
one signal sefvice to his clients, and that is
in the matter of the provision of expert
service. | am sure that Goveroment have
realised that insurance is a very a highly
professional, legal and technical matter.
When a large number of my own amend-
ments had been. approved at the joint
Committee stage, 1 had thought and taken
it for granted that this innocuous and

ly le amend wouid also
be accepted.

There are two points of view. One is
that we require professionally qualified,
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competent people as insurance agents SO
that they can serve as a useful link between
the insurance companies and the client,
because actuarial calculation, accountancy,
engineering and legal things are involved.
It is not like a broker in the share market
when any one can function as a broker or
a dalal.

The second thing is that there is
considerable rumour that most of thesc
BENAMI transactions involving black
money take place because any Tom, Dick
and Harry is allowed to act as an insurance
agent, including "Thousewives and even
minors. I see no reason why Goverament
should have turned down this useful sugges-
tion from me that if you want to become
an insurance agent, you must qualify. One
has to aspire to be a qualified insurance
agent. If some of the trade maipractices in-
cluding avoidance of income tax have got
to be curbed, T would appeal to Government
that they should make it compulsory in
future, at a certain future date 1 do not
say from midnight tonight—for people to
qualify in an insurance examination and
course of study.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1K.C,
PANT) : First of all, may I say that the
only reason why I had to absent myself in
the morning from the consideration clause
by clause of this Bill was because I had
something else in the other House ? In any
case, someone better than [ substituted for
me, Therefore, there can be no objection.

SHRI N. K. SOMANI: We welcome
him.

SHRI K.C. PANT : As for this amend-
ment, I fully appreciate the purpose behind
it. But even LIC agents who are fqr more
in number are not required 1o be qualified.

SHRI N. K. SOMANT :
argument.

SHRI1 K. C. PANT: Therefore, we feel
this should not be done by law.

SHRI N. K. SOMANI: Two wrongs do
not make one right.

SHRI K. C. PANT: It should be left to
insurers to take steps to see that this pur-
pose is achived. So we cannot accept the
amendment.

That is no
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SHRI N. K. SOMANI: Then why social
control ?

MR. DEPUTY-SPEAKER: 1 shall now
put amendment No. 46 to vote.

Amendment No.46 was put and negetivd.

MR. DEPUTY SPEAKER: The ques-
tion is.

“That clause 20 stand part of the Bill"’.
The motion was acopted
Clause 20 was added to the Bill.
Clause 21 was added to the Bill.

Clause 22— (Insertion of new section
321, 52J, 52K, 52L, 52M, and 52N.

MR. DEPUTY-SPEAKER: I will allow
only SHR]I KOTHARI to move his amend-
ment. I was going to guillotine all amend-
ments. At the request of those present,
particularly Shri Nambiar, some im-
portance amendments were allowed to be
moved.

Shri  Fernandes can speak later. I
had asked Government whether keeping
in view the importance of it, they were
prepared to accommodate. But it was not
possible.

* SHRIS. S. KOTHARI; T beg to move:

Page 32,--after line 19, Insert— ¢Provi-
ded further that notwithstanding anything
contained in this Act, no undertaking of an
insurer shall be acquired by the Central
Government unless the express sanction of
the Central Government has been obtained
and the Central Government shall take
such action as may be necessary for obtain-
ing such sanction”. (103)

When accepting social control, the
Deputy Prime Minister stated that nationa-
lisation would not be desirable in the in-
terest of the country. But by this clause it
is provided that i S may be acquired
by Government under certain circumstances.
My submission is that there should be no
back-door nationalisation; if any under-
taking is to be acquired by Government, the
latter must come before Parliament for its
Sanction. Then the acquisition may take
place. I think this is a perfectly reasonable
proposition and in accordance with the
policy enunciated by the Deputy Prime
Minister himself.
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1 appreciate Government may have a
little difficulty in coming before Parliament
with the necessary legislation framed for
the purpose. But then we arein a demo-
cracy. How could Government nationalise
an undertaking without the express sanction
of Parliament ? Therefore, T press for

p of my d t

SHRI K. C. PANT: This sec. 5S2H
empowers the Central Government to take
over an undertaking of an insurer in case
itis grossly mismanaged, oritis required
in public interest etc., circumstances which
Shri Kothari spelt out; it is only in those
circumstances we are going to acquire it.
To come forward to Patliament everytime
we want to acquire an undertaking is
tantamount to deleting this particular
clause. Hence I cannot accept it.

MR. DEPUTY-SPEAKER: [ shali put
Amendment No. 103 to the vote of the
House.

Amcnament Ne. 103 was put and negative:d.

MR. DEPUTY-SPEAKER: The ques-
tion is:

«That Clause 22 stand part of the Bill”

The motion was adopted.
Clause 22 was added to the Bitl.

MR, DEPUTY-SPEAKER: The ques-
tion is @

«That Clauses 23 to 28 stand part of
the Bill.”

The motion was adopted.
Clauses 23 to 28 were added 10 the Bill

Clause 29-—(Insertion of new Parts
1B and 1IC)

SHRI NAMBIAR: | I beg to move:
Page 39,--

for lines 27 to 31 substitute—

«(d) not more than four ropresentatives
of Parliament of India and two represent-
atives from among the employees of the
Insurance Company.” (53,

Mine is a very simple amendment and
I think the hon. Minister will be pleased to
accept it. I agree to his proposals of a
Tarifl Advisory Committee etc. It is
good that he is bringing a certain amount
of control in the absence of nationalisation,
that is the compromise which he wants us
to agree to. He is forming an Advisory
Committee consisting of the Controller
who is the Chairman, a Vice-Chaiman, ten
representatives of Indian insurers and four
representatives of foreign insurers, I
suggest that instead of these four representa-
tives of foreign insurers there should be
four Members of Parliament to represent
various groups in Parliament.

SHRI N. K.SOMANI: Four is enough ?

SHRI NAMBIAR: There can be one
from the Congress and threce from the
Opposition because after all the cont-
roller is there and he bhas got all the
powers, and this is only an advisory body.
my objection to the foreigners is this and
1 made it quite clear in my opening speech.
Foreign- insurance business in India is
mostly in marine insurance which has got
a very bad reputation because of various
malpractices. These foreign representatives
in our advisory body will be there to
safeguard only their own interest. We do
not do marine business abroad. There-
fore, instead of these four foreign represent-
atives I suggest there should be four
Members of Parliament who know some-
thing about insurance and also two
representatives from the employees of the
insurance company.

In his reply to me earlier he asked why
there should be representatives of emplo-
yees. He says that the representatives
should have actuvarial and other technical
knowledge and since the employces of the
company do not have this knowledge they
should not be there. My submission is
that the employees concerned with general
insurance know every detail of its working.
It is they who do the actual business.
After all in these insurance companies the
top management are not the people who
do the whole work, it is the underdogs
who do it and these peopie know how it
should be done. Tharefore there should
be at least two of them in this;committee to
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give the other side of the picture because,
after all the picture gziven by the manage-
ment is knowr,

Therefore, my plea with him is that he
would not treat it with contempt saying
that the employees do not know anything
about it. Kindly accept these proposals.

SHRI N.K. SOMANI: We are discussing
about the composition and the terms of
reference of the Tariff Advisory Committce.
As the whole House knows the controller
has been clothed with disproportionate
and sometimes demonic powers that he cant
hold to r ansom any insurance company or
subject under his control. We find here tha
the Adviso-y Committee will have its
Chairman. the Controller of Insurance and
then the Government want its Vice-
C hairman also to be an officer of the same
Department. The Government would want
that the Secretary should also be out of
the officers of the office of the Controller.
Then the Controller can also veto the
decision in terms of tariff and also other
important decisions of this Advisory
C ommittce. My purpese in moving this
smencment is'sinple. If you would likc a
representative body whose consultative and
cumr ulative counsel should prevail not only
on the Government but also upon the
insurance companies, then this innocuous
office of Vice-Chairman should go to some
person othe: than the Government officials.
There may be matters where the controller
may veto a unapimous recommedation of
this Committee. 1 would, therefore,
recommend that at least as far asthe
Vicc-Chairman is concerned, he should be
somebody clected from the insurance
companies.

SHRI S. S. KOTHARIL: You would
appreciate that it is provided in the Bill
that the surveyor. must have worked for
7 years if they are to have their licencgs
renewed. I would submit, let not the
Government deprive the people of their
livelihood, 1 have given my amendment
No. 104. I have suggested that those
surveyors who are practising at present
should be given li Their i
should be renewed. Let us uot repeat the
case of goldsmiths here. I think it is a
easonable amendment and 1 would submit
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to the hon. Miaister that he must at least
accept this one amendment. Otherwise,
what is the use of our giving amendments.
Is there anyone in this House who is
against this amendment ?

MR. DEPUTY SPEAKER: I have
taken the sense of the House and F was
about to, guillotine the amendments. But
some hon. Members represented that they
had certain specific amendments which
they want to move. All the others are not
to be moved. If I admit yours 1 have to
admit several others and later onT will
guillotine all the other amendments. This
is the final thing. If you want to press
for it, T will guillotine all the other
amendments.

SHRI HIMATSINGKA (Godda): 1
have suggested that in place of ‘‘(a) has
been in practice as a surveyor or loss
assessor for a period of not less than
seven years immediately preceding the
commencement of the Insurance (Amend-
ment) Act, 1968, or”, the following *‘(a)
has been in practice as a surveyor or loss
assessor on the 26th day of October, 1968,
or’” may be substituted. I think the Mini-
ster will accept it perhaps. It is very
unfair that those who are practising and
who are doing that business, should be
deprived.

I beg to move:
Page 49,—
Jor lines 26 to 29, substitute—

**(a) has been in practice as a surveyor
or loss assessor on the 26th day of October,
1968, or” [¢1)
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1 beg to move. : -

page 46, -

afrer line 23, insert—

“Explanation No. 2 -In case the remu-
neration of the employees are reduced or
the terms and conditions of service of the
employees or of a section of employees are

altered to their detriment, it would be *

open to such of the employees who are
affected adversely by such reduction in
emoluments or alteration in service condi-
tions to raise an industrial dispute as to
the justification of such reduction or
alterations and in case the dispute is
not settled amicably or through the conci-
liation maehinery, the same shall be

referred to a Tribunal for adjudication.”

(86)

SHRI S. S. KOTHARI ; 1 beg to
move :

Page 49, line 27,—

Jor *‘seven years"” substiture “‘three years
or he has assessed and surveyed not less
than five hundred cases'' (36)

Page 50,—
after line 8, interest—

“(EE) The Controller shall take imme-
diate steps to institute and conduct perio-
dical qualifying examinations for assessors
and surveyors.” (38)

SHRI N. K. SOMANI: I beg to move:
Page 39. line 22,—

Omit  *‘who shall be the Vice-
Chairman.’’ (47) '

Page 39,
afrer line 31, intercst -

*“(e) The Advisory Committee shall
appoint its own Vice-Chairman out of the
representatives of Indian insurers. ™ (48)

SHRI S. S. KOTHARI : I beg to move
Page 49, lines 27 and 28,—

Jor **for a period of not less than seven
years immediately preceding*’

substitute—
*‘at the time of”" (104)

SHRI K. C, PANT : Sir,s0 far as Shri
Nambiar's amendment is conerned, 1
would only say that I would not like to
take the time of the House by repeating
all that I had said in reply 10 the debate.
1 had gone in to this question at great
length and I had explained the purpose of
this Committee. It is only to fix the rates
and it is a technical function. It should be
left to the technical men. There is certainly
no question of having any contempt for
the employecs. Since the function is such
that it requires technical knowledge and
expertise, we want to leave it 1o the techni-
cal men. That is what 1 had said.
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I had also explained why. foreign ;insu-
rers were represented in proportion to
their business in the country. I cannot
accept the .amendment.

Regarding licence to the surveyors, 1
shall take up jhe ameypments of Snir Himat-
singka and Shri Kothari together. So far
as Shri Somani’s amendinent goes, Itis a
matter of administrative convenience. If
the Chairman cann.t attend a meeting,
the Vice-Chairman presides at the metting.
Therefore, we want the Vice-Chairman
also to be a person from the Controllers
office.

SHRI N. K. SOMANI :. Have a co-
Vice-Chairman,

SHRI K. C. PANT : There is no amend-
ment for a co-Vice-Chairman, and there-
forel cannot possibly consider it at this
stage. 1 cannot possibly go 0a embroide-

ring the bill at this stage when an amend- -

ment is not before me.

So far as Shri George Fernandes’
amendment Woes, when the LIC

was nationalised there were as many as
243 insurers and yet it was never said
that any action was taken to the detriment
of the employees. Why does he not have
more faith in the Government ? T do not
think I can accept his amendment.

SHRI NAMBIAR: The LIC dispute
is still hanging fire.

SHR1 K. C. PANT: The Govern-
ment will perhaps never be honest in his
eyes, but so long as he is sceptical about
it, it is on safe grounds. Now, I accept the
amendment of Shri Himatsingka.

SHRI S. S. KOTHARI: That is because
he is a Congress Member : it is very clear.

SHRI K.C. PANT : I think he is
entiteld to a reply. His amendment
and ‘Shri . Himatsingka’s amend
ment are very similar to each other,
The only difference is that Shri Himat-
Singka’'s amendment has a particular
date, and the significance of that date is
that it was the date on which this matter
came up before the Joint Committee.
We feel that from the Joint Committee
the surveyors and loss assessors may have
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8ot some idea that the Government may
accept such an amendment, and therefore
some-new people may have come up after
that date to take advantage. Therefore,
we accept his amendment. I accept the
spirit of © what Shri 8. S. Kothari
says. I think he is much happier than
what he is showing to be. I have gone
far beyond what Shri C.C. Desai
wanted himself, and there is no question
cf the hon. Member feeling aggrieved.

MR. DEPUTY-SPEAKER: I will
first put amendment No. 87 of Shri
Himatsingka which has been accepted
by Government. !

The question is :
Page 49, for lines 26 to 29, substitute

*ra) has been in practice as a surve-
yor or loss assessor on the 26th day of
October, 19¢8, or” (87)

The motion was adopted.

MR DEPUTY-SPEAKER : I will now
put all the other amendments 10 vote,

Amendments Nos. 53. 86. 36. 38, 47,
48 and 104 were put und negatived

MR, DEPUTY - SPEAKER : The
question is :

*‘That clause 29, as amended, stand
part of the Bi!l’

The motion was adopsed.

Clause 29, as amended, was adided
to the, Bill

Clause 30 fo 36 were added to the Bill,

MR. DEPUTY-SPEAKER : Is the
Government thinking of accepting any
amendment to the other clauses ?

SHRI K.C. PANT : There is a
Government amendment to clause 40.

-MR. Nambiar is" keen on that point
and 1 have accommodated him there.

SHRI NAMBIAR : So far as clause
40is concerned, when the taking over
takes place, the conditicn in the Bill is
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that compensation must be paid at the
market rate or face value, whichever is
higher. 1 wantit to bz «swhichever is
Jower”. But now the minister is accepting
an amendment saying that it shall be mar-
ket value. He has removed the words
«face value” and also ‘‘whichever is
higher”. I am satisfied. I am not pressing
my amendments to clause 40.

MR. DEPUTY-SPEAKER : All right.
Now, we are on clause 37.

Clause 37—(Insertion of new sections 110D,
110E, 110F, 110G, and 110H.

SHRI BENI SHANKER SHARMA: 1
beg to move;

Page 60, lines 12 and 13,—

omit ‘“(who shall be the Chairman
thereof) " 1)

SHRI S. S. KOTHARI: I beg to move:
Page 60,- -

Jor lines 11 to 15, substitute—

«“110G. (1) The Central Govern-
ment shall constitute an Advisory Board
of Insurance consisting of the Controller
and not more than four other’ members
having special knowledge and experience
of the business of insurance, provided that
a member other than the Controller shall
be nominated by the Central Government
to be the Chairman of the Board.”  (39)

SHRI NAMBIAR: I beg to move:
Page 60, line 15,—
@dd at the end—

“but having no_ direct or indirect fin-
ancial interest in the said business.” (54)

My amendment is very simple. The
clause in the Bill says :

«The Central Government shall consti-
tute a Consultative Committee consis-
ting of the Controller ( who shall be the
Chairman thereof ) and not more than
four other members having special know-
ledge and experience of the business of
lasurance.”

Here I want to add,

“but having no direct or indirect
financial interest in the said business,’

Otherwise, my fcar is, through the
backdoor, in the name of the consultative
committee, those who are representing the
interests of the business will come in. I
want a ban on such entry. I hope he will
accept this amendment.

SHRI BENIT SHANKER SHARMA :
1 have a very important question to
ask, namely, whether the Government is
comp to change the recc dations
which we make in the Sclect or Joint
Committee, So far as I remember, in the
Joint Committee, it was only agreed that
there will be a consultative committee or
advisory committec and there was no talk
of any Chairman.

Now I find that after the words ‘after
the Controller’ the words ‘who shall be
the Chairman thereof ' have been added.
is my first question.

My amendment therefore is this.

MR. DEPUTY SPEAKER : You are
suggesting that what was not agreed to in
the Joint Committee has been put in.

SHR1BENI SHANKER SHARMA :
Yes Sir.

MR. DEPUTY SPEAKER: He will
take note of it.

SHRI BENT SHANKER SHARMA
It was not discussed in the Joint Commuttes
as to who shall be the Chairman. And so,
T want that the words ‘who shal be the
Chairman. thereof should be deleted. In the
Joint Committee we said that the Controlies
should be controlied by the Cousuitave
Committee or the Advisory Commities,
But, here, we find that e Aacvewy
Committee is going to be conecorrag ov me
Controller himsclf. That is very curious.

So, the Chairman should not be the
Controller who is to be advised and
who should be controlled for his
injudicious acts. That is the only amend.
mecat that | have sugsested. My
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suggestion is that ‘any other member other
than the Controller should be the
Chairman’.

SHRI S. S. KOTHARI: I would submit
that instead of the Consultative Commi-
ttee, there should be an Advisory Board
of Insurance. If the Controller is to be
the Chairman, it would be difficult. 1t
means he will dominate the Committee and
the Committee will endorsc what he con-
siders necessary. He will do what he wants
to do. In my opinion, the Chairman
should not be the Controller but anyone
other than the Controller should be
the Chairman of the Advisory Board.
And it should be known as the
Advisory Board of Insurance. I do
not know what they will losc by giving
a decent name¢ and giving adequate
powers so thatit can function properly.
Secondly, there is the question of appeals
to the Central Gevernment, I would say
that the appeal should betothe Appellate
Tribunal, The functions of the executive and
the judiciary should not be combind. This
is a very important pcint. There should be
an independent appeal against the decision
of the Controller. There should be an
Appellatc  Tribunal as in the case of
Income tax there is an Appellate Tribunal
for appeals,

SHRI K. C. PANT : So far as Mr.
Nambiar’s amendment gocs, I would like to
tell him that the Government is aware of
this aspect of it. He referred to the proce-
dures to be followed. I have given him an
assurance that I shall keep this aspect in
mind and I hope he will not press for the
amendments, as it will create difficulties.
T have asked the law people to look into it
If there are certain difficulties. But, we
shall keep this aspect in mina,

SHRI NAMBIAR: Then I woul” with-
draw this amendment.

SHRIK, C. PANT: So far as Shri
Sharma’s amendment goes, I had gone
into this matter at great length. The
function of thc Board is to give a second
opinion to the Controller. Tt is not a Board
of Appeal. Appeal is provided for separa-
tely to the Central Government. In casc of
a difference of opinion between the
Controller and the Board Mcmbers, all
shis will go to the Ceatral Government,

Therefore, there is no qu&tion of having
an Appellate Tribunal. '

SHRI S. S. Kothari: At least the
Minister should accept the name ‘Board of
insurance’.

SHRI K. C. PANT: What is there in
the name ? It is the functions that are
important.

SHRI S. S. KOTHARI: Why should
not the Committee go by the name—
Boari of Insurance.

SHRI K. C. PANT: 1know that you
are anxious to go into the functions rather
than the name, Name is not important.
The main thing is that once the secund
opinion is obtained by the Controiler, he
will be assisted by this in discharging his
functions. This will be placed upon his
shoulders and nobody can deny at least his
responsibility in this regard. So, 1 thing
I have covered this.
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MR. DEPUTY-SPEAKER: That is a

diffcrent matter. Here it isa fact. 1 want
to know.

SHRi K. C. PANT: The draft of the
amcndments was circulated to the Mem-
bers. 1 cannot say anything more than that.

SHRI BENI SHANKER SHARMA:
At that time there was no decision that ‘We
shall be the Chairman’. The Joint Commi-
ttee had said that there should bea Con-
sultative Committee consisting of five
members including the Controller. It was
never decided that the Controller shall be
the Chairman.

SHRI K. C. PANT: I was not present.

MR. DEPUTY-SPEAKER: There was
no discussion and no decision. The Minutes
were circulated prior to the submission of
the report and so, I don't think there is any
serious mistake.
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SHRI S, S. KOTHARI: You must give
your cogent arguments for not having an
Appellate Tribunal,

SHRI NAMBIAR: In view of the assu-
rance of the hon. Minister, I would like to
withdraw my amendment No. 54.

MR. DEPUTY-SPEAKER: Has the
hon. Member the leave of the House to
withdraw his amendment?

SOME HON. MEMBERS: Yes.
Amendment No. 54 was, by leave, withdrawn

MR. DEPUTY-SPEAKER: I will now
put amendment Nos, 11 and 39 to the vote
of the House.

Amendments Nos. 11 & 39 were put and
negatived.

MR. DEPUTY-SPEAKER: The que-
stion is:

"That clause 37 stand part qf the Bill.”
. The motion was adopted
Clause 37 was added to the Bill
Clause 38 and 39 were added to the Bill
Clause 40th Insertion of (Fighth Schedule)
Amendment made.
Page 61,—
omit lines 35 to 40 (92)

Page 62,—

Jor lines 6 and 7 substitute—

*encushable value as on the appoin-
ted day” (93) )
' (Shri K. C. Pant)

MR. DEPUTY-SPEAKER: The que-
stion is:

“That clause 40, as imcnded, stand part
of the Bill,”

The motlon was adopted

Cluase 40, as amended, . was added to
the Bill

Cluuse 41 was added to the Bill

Clause 1, the Enacting Formula and the
Title were added to the Bill

SHRI K. C. PANT: I beg to move:
*That the Bill, as amended, be passed”

MR. DEPUTY-SPEAKER: Motion
moved:

““That the Bill, as amended, be passed.”

N aR R T8t AU @
saear w1 9% § 93(2) )

g gaqr & &gar § 5 sgaeqr
faaga ars & 1 0t fe g K O
goxr fadas Wt §ev & wwar @r @y
I9 9T ot H7 IEr 9w Fa@r av A}
qT ¥ A aeqr N ag fawgw
He & N1 K g g fraei o
qrer &Y T 93(2) & garfaw w@ 9}
g ATy waf1T g

MR. DEPUTY-SPEAKER: I would
request you to read it for the benefit of the
House.

SHRI GEORGE FERNANDES: I will
first read rule 93(1) and then 93 (2).

93, (1) When a motion that a Bill be
taken into considcration has been carried
and no amendment of the Bill is made,
thc member in charge may at once move
that the Bill be passed.

(2) Where a Bill has undergone amend-
ments the motion that the Bill as amended
be passed shall not be moved on the ‘same
day on which the consideration of the Bill
is concluded, unless the Specakor allows
the/motion to be made.”

MR, DEPUTY-SPEAKER: That last
pottion is very important,

oft ark St AeTA ANaq,
W ams & £33 g € ag
qOIOY (@ 93T & frod v oty
aY a7 W § e ax as gy faaw
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(= Ik FEAE)
W faga gl & 4% ag weA W@
qr 6 97 faias & «v¢ Y ofada &
arar § ot afadd g ¥ a1z 34t faqa
3q fadas F1 7Y forgr srar | & qraar

g % 98 wga wgeay fas & zdifag

g # § 5% 0F T gad avid qa Ay
& T FHY J¥IT FAS { A A 7@
W Y §F FgAT 918 Far & >fwa
HIT qg I8 ¢ 5 93 AW W TF
qr@ AgY giar a1 F AT g F a9
rEad @ s A ag § wFR TN
w AR ad g i T sl
3 fs ot fagw & Sawr qre & AR
e 1€ qwg Ad & 5 fmsy %%
ag SN ATIFT AfaFR § wHg fRefwT
e & e g Y Ae, 7w Afawre
FT GEANTS FIA FY SATATIFAT T L,
g sré afcfeafy ad & @feo g
frgai w9 T g § A A R
®) 7% vEaa Fq@ AT 90 FW A
A &, g AU agAm

st o fagrd aday:  uTSAe
T, Ay o SRR A @
anafa A ¢ ag 3F § | 7 IqF E
wEYiag g d fF Wl W@ A
gared & fFar 1 s ar A i e
whrex § faw &Y oFd 1@ W A
far ¥ &g §naw ° W fear
L2

oY oo wox 9 :

oft srew fogrdy wrody: T At
grar wifige 1 ara fae fafm w3 0
o e gyt A & weara T f
fore fraw &7 gare off SR T R
¢ sga et ¢ fear g wfER
fadaw ) q@ FW A NE @ 7@
g saas & fag wufa feqror
v g

grasar g

MR. DEPUTY-SPEAKER: T have

patiently heard what Shri Fernandes said
on the other occasion and today. There is
a basic difference. This measure has come
after scrutiny by the Joint Committee.
That makes a fundamcntal difference in
the Chair's approach to any measure. In
this case Members had one opportunity of
going through and deliberating upon almost
cverything in the Joint Committee. When
the other mcasure had come up before the
Housc there werca number of amend-
ments and the House was interested in
further scrutiny. So I thought that it
would be proper for me not to exercise the
power whichis with the Chair. On this
occasion even Shri Vajpayee is not clear in
his mind whether for the sake of proce-
dural reasons it should be postponed.
Therefore 1 overrule the point of order.

SHRI S. M. BANERJEE: You should

say that you are overruling your own
ruling.

MR. DEPUTY-SPEAKER: No, I am
not over-ruling myself. You are making a
mistake. Therc is discretion left to the
Chair. That dayl rcadily agreed. But
that was a different occasion when the Bill
needed further scrutiny.

Y srzw fagrdt Ay © IaTeAE
wa1ea, ag fawae FAE Y T@v av A
a1, %8 frgw ox fEr s anr
w R T femr s @war
G agafr ¥ @ A& ag g@d AW
4

MR. DEPUTY-SPEAKER : The hon.
Member will appreciate that this rule is
there to sec that we do not hurry and
hustle anything and the House should
scrutinise every measure very quictly.
There should be an ample opportunity for
a reasonable debate according to this
procedure. If a reasonable debate and
opportunity for scrutiny are there, 1 do
not think hon. Member, Shri Vajpayee,

.is right in saying tuat. I am not
doing anything that would detract from
. what I said.
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ot ferarwey W (At @ guTeAE
afir, @ e faw & gufas
TgE@ag AT ad wE§ ¥R q IF
I qeg # § Sy dfew ez faw
F garfears oY | @A F1 R BJww T
garar § fr fagag & a9 &1 Ug-
FIOT Y, IW AL § FATA TR
&1 H T gFIw AT Arfed 1 57 qT-
T A qgF Y qracy fEar an, w9
afer #4213 ) qra fear a1 fx alk
g &1 fawdg & ¥ agl qow ar
ATfErT & TaT TISOTFIO F4 | USHT
WATT F AR A 7 T@ AT W N
R e gra ¥ afefeqfaat ¥ gd
& gz FTg FA 1 g7 aIG F /AAT
FIAT 9T J4T AT A AT IAFT
FFTAT & fF AT T 1 UEd-
wvor g | Az 51 frsfor fagdg sx
@rE, woft adr Sy 4fan-a s Far @
Tt mgt ared & FN agr A
§—zay F19 A FAMT ) A] FaAfex
FALT AT TR AT I §, FgrA A
Srarad € 4% §—gFq H g qad
T R g E IA amew R
far dwifefes #t @8 F@ F IR
Famara 3 & ¥ 37 suqear § <
& g, ¥ gufaar fex W waw
feo il

frg &0 & & 74 fag # gaR
HTHR AT ATAT §—ZAFT A GG FQA
vz § Offq ¥wa ¥ ag @we
w0F ad 3 fag azg § aw v
& doret w1 w1y §, 6T W agr q¢
2T T¥ T FAA wE@W W@,
I IR ¥ TG W A g AN
QT | AT ARY  swmfafies de
ArS HYEL §, ITHT W §U ATy
eww w2 ITMT g, <7 fpew #t
fesfor—as w1 dfor-ad @iy ¥
wifgd, ad sqgeqr &1 @R A ©

. . . ~ LT 1 v Cooag)
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q & ¥ o wiferd wew
I A1fET |

SHRI LOBO PRABHU : This
moraing, I tried to impress upon the
Finance Minister that this Bill fails to
implement the purpose of social control.
He replied to only one point which I made
that in reducing commission from 15 to
§ per cent, he was not injuring the agents
but was prcventing them from having
black-market transactions with the insu-
rance companies. So, it means that he
wants the insurance companies to have
the whole amount of difference between §
to 15 per cent to themselves. That is not a
socialstic measure. I would like to make
the point to Government \hat this bill
does not serve the purpose of social
control  but will be suspected to
scrve the purpose of Congress control.
It is the control over Rs. 80 crores, through
the Controller who is unfcttered, That is
not regarded as a social control but party .
control, control for the purpose of donati-
ons and control for the purpose of elections.

I wouid urge upon the hon. Minister
cven at this stage to accept one single
amcndimnent and  that amendment is in
respect of Section 110F which permits an
appcal to Government. Instead of
‘Government’, I would support the pro-
posal of my learned friend, Shri S. S.
Kothari, that these should be an
appellate tribunal.  That  will ereate
confidence in the minds of the people that
this Bill is not inspired by any partisan
motives but for the good of the country.

=t grgwg wEnR (WERWT)
Iqreae o, agi . 3§ VY fwfefaon
ge &, fd At # agm owar § fe
faqr v @}, faar qu@ 37 wd ®©
53 femm w1 AN wagm o o
w1 ATy g g A fxav §, gwfeu
I 99 FY Qg F1 Aw@ A, 4
fad AT 7 X AT § A
w7 WA wigd g, A froam -
e § W@ gr 4 wfgd e arawr
foerd drar v a7

|48 qgH 91T a1 AwaErireT WY
T gl d ) @ ey son
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g ar A& Fear afgd —ag a7
T1q ¢, afeT mgr e fHFOeh T &
fadi &Y < wadr gf fr zaw aaw
AT AN T g 0 & srwRr
a1z femsear s g 5 8 ardw 1968
4 T oAt Sl A FG A1, ITF
warg & «ff |’ T Fgr ar—

“May T say that the objection
raised by the hon. Member has no  vali-
dity so far as this Bill is concerned ? If he
thinks that the Government is not
carrying out the policy of the All-India
Congress Committec, it is for the All-India

Congress Committee to tell us and not the
hon. Member to tcll us.

= A FOAR: AZ AR § 7

oft JY'AQ qATT : AT To HrZo
@Yo Yo Y T A7 wfgh « TfF W
To Hrgo &lo dlo & ATH I & 74
fay #3 <@ g1
*“This Bill has been approved by the
A. L. C. C. both in regard to banking and
general iusurance. The Hon.  Mcember
said that we have necither courage nor
conviction, Well, we have rational
courage and rational conviction. There-
fore, our courage and conviction will
never appeal 10 him.”

a7 & y—afzg A At @
AR A AW FE 1 TA 10 Hro
w1 ANTATZANT gar— & TG FIFA
T HE @E BT R agar iR
fordrerdt ¥ q1a 7§ Q@ g—Agt
&, HHAAT 1 &9, T A w01,
AT o A AN g gl e I
o ft qawr X f gl & frd oY
fediom &1 ®m dar gAT Wfey,
B g g ? o oaw o Rfom R
qiferet-greed, qaeel &) i SrF Al A
Y d A g o @ R ?
el grear # ot forw w Agew &
frwge ot vgr {—ow 36 g s
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&% 7 guR, FHAIE] A qAgha 1
I, AMAATIIATT HHS T 9T @
« ST |

@0 ag & w3 Wgm § &
AITF AR 3 A7 gorew &
FE@amT I g 1 ag A ag & f®
ATEH WG AATH FTR & W
faw argd Mg & AIEd =RE
W Frargey g, aife s W
Y 31w & o7 fF ST gmew #
gz ar7 g g

15 Y faet arde #1 o9 fgETa
aured, fFdy FaTw TR A
F1, T 3 arda ¥ 12 799 & v
sasr @it Afade @O & s
g dlk 37 12 @@ & &}
& woq g Fifgd, SEF Qg AW
F1 F1E qara g W I@Ar & wiwy
g7 12 Wi F1 FoW I JAT AR
gt g A 7F qA FAF AR N §Y
sfaftFm ag aaqr § 98 q@l @ &
JAT AT § | ag N fezd Fr 97
a8 Tgar & 1 gt FFIAY FT 97 W@
IR FFICA IgE AW & Ay a9
fratss ®) g F fod a7 F4T &)

15 hrs.

T q AT A F& 7 ¢ 5 wafagi
“® fagar garer ar e §ar § 7
TgT 9Tt gar &, ag ufw agay w@
gz 81 9 qE A awelt gt
g &0 Y &, AT A qrAd 1 &}
et qE A & EET AW g W Q
&\ (s7awra) & FgEm w@r g AW
gfa | g mfeefafedy & 32 aff ¢,
g #1f @ ANiw A § faad fay
T ud AT T gEET 1 ag
NFEITTIENIME | ™R
wTa-grg grE sifegw § & dww agw
SaTEr T AT fevd WX [ a4y
e ¥ am §)
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“The bulk of the surplus money should
g0 to the strengthening of the rescrves ;
only a reasonable amount out of it should
go to the shareholders.’ )

T F T § Fegfag oy a1
qiferdtsr | S%r faw @Y e fpan
T8 | §F THI FY 2 Y FE 4% 5
& fAg 5§ #1977 § 3/ T g 9
e 1 397% fFar mar & ) s aw
forad aTa® ¥ 7AGE AT AT °
for  fedt  Fafafeson & &
AAAT AT AT F FIHT g9
& gfafafudi § a9 #98 # efae
forat a1 f5 gaaT a7 &y F@fF-
fedwa Y }1€ JE@ gt 4, A
T Ay J§ia A 9 | ao
& gu o & o A99d & fodr Fanfa-

fedwa aar @ & siag awd FT

@ fF oM F1E 997 e qF #3
@ s F fay A% Arzd e 2
q qar 20 gAX ¥ FTH 0F
o A fFarad §F A w@ad ) @7
qqTET ®FHAT F 73 dfuFw faaw
T} feaz Fw A AT ogEd A
w3 A atT A3t wE YT ST AT qHR,
AT qAAE & AE H N AT
Qafaq T gFar 2

iy Nfwfafad &Y am &Y <&@
AN T o 5 sifee w
fagar & AR @it ey i Fo-
faal w1 Az Nfagw w7 76 Fz
A g o fefide 1966 & 37 ara
88 g faar AT, N AT-arq Flza
11 ®7rg 65 sm&r w141 9T 3 qe@z
& e & IuTaT 9F ¢ | wgT @ wew-
frat wY wrer gar & wwfoe w% wer-
i &Y 3 q@= & a®T @ asoy
fefid=x famr & 4

Ay o Wk wovdw S
= W wwwe wet w2 § d5eY

TIH ¥ wars iﬁqa@w&
Y R 58 Tamm @ gk
9% fad dierie arffadna st avg
XTEAT TAAT 2 G QY I fay T
wet A3wdve & NE awar ag ¢ ot
#75 s, aite. wrddma 2,
I AW WA E froem ow oD
T AN €A adt v
T 6 a9 w5 fr derdt gfrar ay
ﬁﬁﬁ%fﬁqmvggfq; T Y &
% FY forar & s frat Y agy &
W 3ZF gea 3 aifan ;

N el gty

AT OF T FE 0 gR srey
TN AT ¥ A amd wE I fi§
wgt 3 FEafaal 1 gy g, agt
o w et 1 3 a1 7 a7 g 3u%
fore wegfedm 4 7T ¥ AfeR
aet oF € wfomE ar oy g1 wody
|7 A 9 &, e fag seraad
URTATHIT TG IS v &, wiifs
F AAAHT @ & ek gt
:r_wi:%ar T E 1 Y oF weod forger
3T I gy AT &, AR fagd grg
TSR £7T Ak §, Iaw e wy
A ¥ § v 7 78 @ s 100
&1 gIgr a1 10 & fax a1 10 %y
w100 & fod 1 a5 worar § akx
EQET AN 97 fE wirenima ) 4
48 €0 1 Bl 8 25 99w gy
AT 9 fom aRETT & 9y ATAT YT

¥ 9 Ut gng At § Afwr
uF i wE T 5 @ frady € oy
& fomy oY qa¥ a7 ¢ g CIw
1378 A g% gTg ¥ wew wx
fear 1 5 q@z whvr sy TOw
q¥Zg a1t 9 1 & a1 § v Fofen-
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i gg'ow g61%
¥ IAAT § AL g FAT GOARA A
wea § #9ifE gt O ), T &,
H) A R Y T R A € W)
fafraa #) =69 Y TN WA ], qAr
wRoA A whir o s fawadt @1
WA N wRr a7 AR F IR
feenia i wer enda § 100, 150,
200, 400 =4l &y sifoqw & 39T
1Sq@e & fema ¥ €0 ¥ a%
et ar ot afaq o7 g 15, 20
wqY {1 9EA A WYY TR q%
oA foafen gyt a1 Sasr Fwafqar
& dafor orew &1d ¥ ) wfag T
AN AT TATE F Iawy w4 frar
§ &t &% & frar &) wR E # AR
JIHT WeX, § gad gFdee ganft
¥ 5 qdiE aF U g T AF
A &) 5ERT T 1Y Ay A gAR
gry, @ @1 W w@a #r afew
FaFT AT TN R F gUIT FT G

4

SHR1 N. K. SOMANI1: Even at this
late stage I would like to remind the
Government of India that therc is a certain
move toarm the office of the controller
of Insurance with an over-abundant supply
of power and authority. 1 suspect, this is
sought to be given because probably the
Minister here is thinking in terms of
individuals. Granted we may have a very
competent and nice controller of insurance
today, & very nice Minister or DPM, but
we cannot build our case around indivi-
duals. I dare say that not even the Reserve
Bank Governor or any parallel institution
anywhere in the world has got any such
power as is sought to be given by this Bill.
In respect of senior officers or managing
directors, if somcbody comes to recognise
that he cannot be removed, he cannot be
penalised, he cannot be questioned by the
management he knows that with the
passing of the Bill asin Clause 34A nothing
can be done to these senior officers—then,
nobody can question them if they are
incompetent or incfficient or proceed
against them.
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You would see that the powers ‘sought
to be given to him are so ? disproportion-
ately out of tune with the requirements of
the situation that in many cases" the
persons who are affected have been denied
the opportunity of going to a court of
law. 1 do not know how then several
provisions will stond the test of law when
taken to a court. But this is something
which I think is a retrograde step that
whether in the matter of removal or in the
matter of appointments etc. a person can
only appeal to the Central Government.
1 for one donot wish to arm the Central
Government with such _ superior, mature

" status of judgment which other courts of

law arc denied. A person may be declared
afterwards by a court of law to be guilty
of anything, but as far as the executive
arm of Government is concerned, it is not
its business to uphold-finally to withhold
the sanction that a person can go to a
court of law in any matter what so ever
under any circumstances.

So, I would appeal that there may be
some moderation as far as this is concerned,
and all legal arms and facility should be
given to anybody who is affccted in this
matter.

SHRI BENI SHANKER SHARMA:
Sonmie Members have expressed their dis-
gust and displeasurc at the way horses
are being changed in mid-strcam. I join
them. We spent five days, five laborious
days at the Joint Committee stage, and
Shri Morarji Desai was all along sitting
with us from 10a. m. to 7 p. m. and her-
king assiduously. I wanted to thank him
but he is not here to receive my thanks.
I find Shri K. C. Pant instead.

SHR] S. KANDAPPAN (Methur) :
He can convey his thanks through the
Chief Whip Shri K. C, Pant.

SHRI BENI SHANKER SHARMA :
T wish Shri Morarji Desai were here. T
want to draw your attention to the fact
and I feel a little sore dbout it that there
was no discussion whatsoever about the
controller being made the chairman of the
consultation Committee and he bas been
brought in through the back-door in this
legislation. 1f Government had any such
intention, they should have brought it te
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our notice by a special letter or by somo
other manner. The Minister of State in
the Ministery of finance has taken shelter
under the technicalities of the thing. But
1 would request you in future to see that
some rules are made whereby such impor-
tant things cannot be pushed through the
back-door at the Government’s and by way
of an amendment in this manner.

SHRI S. KANDAPPAN : Back-door
is the normal door in our country today.

SHRI BENI SHANKER SHARMA :
Now, the controller has been made the
chairman of the advisory committee. At
the stage of discussion in the Joint
Comnmittee we wanted that the powers of
the controller should - be curbed. and
after a lot of discussion, his powers were
watered down a little. But again, we
find that he has been armed with greater
powers.

I am reminded of a story. Theye was .
faqit in a locality, and his desire was that .
he should ride a horse. So, every day he
used to pray to God, saying ‘Ya Allah, Ek
Ghora de, Ya Allah Ek Ghora De’, that is,
«Oh Merciful God, give me a horse’. Just
then, a nawab was passing that side, and
his mare gave birth toa colt. The colt
could not walks and the nawab looked round
and he found the fagir. So, he called him
and asked him 1o carry the colt on his back.’
The faqir was very happy that Allah Tala
was very merciful and he had heard his
prayers and given a horse. But than he reclai-
med God is very merciful but sometimes He
acts in a reverse way. I wanted a horse to ride
upon but now the horse is riding on me.’
Sir, we wanted the controller to be contro-
lled, but we find that again the controller
is controlling the whole thing.

So far as the controller was concerned,
originally he had such wide powers of
which even a Tughlak would have been
ashamed but at the Joint Committe stage,
thanks to the sense of undersianding
displayed by Shri Morarji Desai, many
of the powers were watered down. But
again, we find that what we had done
has been undone by the officials or the
bureaucratic machinery.

In regard to agency commission, much
has been made out that the rebate is being
given to the big business tycoons. I have
got the figures with me here. There are
about 3,28,786 insurance agents in India.
All of them cannot afford to give rebates
to the insurants. They have got to earn
their livelihood and they have got to carry
on. The number of people ‘who earn about
Rs. 2,000 to Rs. 10,000 only is very large,
and is about 3 Lakhs.

Those persons about whom our Deputy
Prime Minister has talked and said that
they were indulging in rebating will be
hardly 4,000 to 5.000. I know here are
wives, daughters and daughters-in-law of
big businessmen and even of Ministers who
are acting as agents. If the measure is to

" prevent such malpractices, I am one with

the hon. Minister. But We should not take
the bread out of the mouth of those psople
who depend on this for their bread. We
should not throw them into the streets and
take away their bread from them. I still
expect some good sense to dawn o
Government.

In the garb of stcpping rebating, the
Deputy Prime Minister will be putting on
the verge of starvation 20-25 lakh people,
The same fate which overtook the gold-
smiths will overtake them. Let this be
taken as a warning. The whole insurance
business will collapse. It seems the
intention of Government is again to help
the bigger industrialists, the bigger compa-
nies, whom they are accusing of monopoly.
Instead of helping the medium-size and
small industries, they are indirectly helping
the bigger industries. If they retain 15 or
10 per cent as commission to agents,
I think the medium-size companies will be
saved and the whole industry will not pass
into the hands of a few big people, about
whom our friends have been saying so
many things.

SHRI S. M. BANERJEE: My hon.
friend, Shri Mrityunjaya Prasad, meationed
that Shri Morarji Desai, once replied in
this Houseto a question of mine that
I1should not have mentioned the AICC
and the promises made there about

"nationalisation of banks or general insu-

rance. After all, this Government at the
Centre is run by the AICC. So naturally
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whenever any decision is taken by the
AICC, right from Avadi where the socia-
list pattern of society was adopted for
our polity, then to Jabalpur, we expect
it to be implemented faithfully.

1 was told that when a decision
regarding nationalisation of banks and
general insurance was about to be taken,
folders were distributed to members of
the AICC by the general insurance
magnates urging that nationalisation of
gencral insurance will be suicidal. I have
no grouse against the ruling party. But
let them nottalk to the people like this.
They should not have given so much assur-
ance to the country that they are going to
nationalise banks and general insurance.

From nationalisation, it has come to
social control. I do mot know whether
this will work., But I have a right to say
that they have not kept their ~word.
I would like to ask Shei Bhagwat Jha
Azad and the other so-called Young
Turks. They were pleading here for
nationalisaion. Where are they today
when the funeral procession of nationa-
lisation is going from this House.

I am opposed_to this Bill only because
it i8 no nationalisation. It they had
nationalised banks and general insurance,
that would have been the beginning of
socialism in this country. But they are not
prepared to do that. It really reflects their
character. From nationalisation they have
come down to spcial control. It shows that
in reality thev are still wedded to those
business houses and are attached to them.

1 oppose the Bill.

SHRI NAMBIAR : 1 tried my best to
pursuade the hon. Minister to improve
upon a very bad case.

MR. DEPUTY-SPEAKER : You have
partially succeeded.

SHRI NAMBIAR : After all, we
wanted nationalisation and they have given
us what is known as social control, and {t
is reduced to this that the entire power
of contro! is given to the Controller. My
hon. fricnds on the right are very wuch
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apprehensive that this Controller may not
be able to discharge his duties properly,
but I have my own fears not of this parti-
cular Controller but because I know the
bureaucracy of this country. ltisa thing
that the Britishers handed over to us and
we are preserving it. One day we will
have to break it, otherwise there will be
no hope for India..

AN. HON. MEMBER :

Who  will
break it ?

SHRI NAMBIAR : We will, the peo-
ple of India.

Anyhow, power is now being given to
the Controller. Let us hope that the new
Controller will behave well. It is only a
pious wish and hope.

The small mercy that he has shown is

_ not all enough. Even if he feels that there

is not much money to be brought out of
this general insurance for the purpose of
the common good, there is a lot of mal-
practice going on in this industry which
has to be brought to an end. My friends
on the other side were talking about
profitability, dividends and all that. After
all inth e present day world profitability
of the capitalists is exploitation. From
where does . this profitability come ? 1
enter into a business and I geta profit to
the tune of Rs. 10 lakhs and people say I
am very ecffiient. But where am | getting
it from ? 1sitin my office and do busi-
ness on paper and I accumulate wealth,

That is exactly what is known as exploi-
tation. They are practing this exploitation
and it is legalised by our putting a scal on
it. Therefore, this so called profitability,
dividend being paid, good business etc., are
only a misnomer to fool the guillible.

So my submission is this that nothing
short of nationalisation will solve the
problem. Though it may not bring forth
as much money as we want for the purpose
of the common good, at least it will put
an end to the malpractices in the industry,
That is why even at this late hour I appeal
to the Government to reconsider this.

st ferek (dfo) @ Soremw A@-
@, R W E g v g e
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[ ool et |
THT FHIT FT O OF vt favow
7gt gz & W & A anfee § v dar
a¢ fegem & ) @Ay Fafd @
EE @Y . ..

SHRI NAMBIAR: On a point of
order, Sir. The hon. Minister cannot read
newspapers in the House.

Several hon. Members rose.

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): My hon. friend can see. This is
about criticism on Loksatta and Janasatta.

MR. DEPUTY-SPEAKER: As far as
possible such things should be avoided.

SHR1 S. M. BANERJEE: He can get
Information but not Broadcasting.

MR. DEPUTY SPEAKER: You are
now broadcasting his reading.

= W G IR T A

¥T ¥ arq FeAT 9T & o T i 0y

gafred sfa § w74 wWE A

formay fr o gfwear g #78 F
oY Izrar fF N7 FT UKEFIO EY IF
wiT FY Sa7 A7 F @R 7 Qv
wafydi # wifast & g § a7
¥ wcd FRaT IEFT OF YT W@ FIE
ATAY FFOAT FY GH FT AT

sqmiz #AA § o ufeww & af
35 gfeam #3019 ¥ Fawd gy o
Foe X o RA A W ITH I
fey 3% & A FT @ § afe a9 ®
T ag w1 QT gy Iy fe g fad-
% %1 vzt gEaw g o wgt e
weiEaeT o 13w 91 ¥F
% @

«SHRI GEROGE FERNANDES: You

are the Chairman of the special committee
on general insurance.
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SHRI PATEL: Yes.

SHRI GEORGE FERNANDES: Under
what circumstances was this committee
setup ?

SHRI PATEL: The committee was set
up in the Indian Merchants ‘Chamber Hall
after the Congress Working Committee
had passed a certain resolution. One of
the ten recommendations was the possible
nationalisation of general insurance busi-
ness. At that time the insurers got to-
gether and appointed this committee.’

SHRI GEORGE FERNANDES: The
objective of the committee was to campa-
ign against nationalisation.

SHRI PATEL: 1 will not put it like
that. The objective was to give a clear
picture to the entire public of the role
the insurance has to play.”

“SHRI GEORGE FERNANDES: Do
you think that the objective has been
served to a great measure ?

SHRI PATEL : So far as I am aware
government has decided to have this Bill
instead of nationalisation.”

g wvag *1 ofe T ¥ foy
IATERGT U ITH I AFET FY
aigd qu F fear & fegmw ¥
ghafaal d sewr q@ET AW A
IAF gAT@ W AT TT AT qEwm Iq
Fmifad ST N AT TF ¥ FF e
RBEINFAGRSEH ¥ A
o fadgs &1 gt & ay . zafad &
£ Fauas &1 qU-qu fa 3T § |

SHRI K.C. PANT: My hon. friend
SHRI NAMBIAR has paid me a lefthanded
compliment for having shown little mercies,
but I wish I could say the same for my
hon. friend SHRI GEORGE FERNAN-
DES. He never shows any mercy, and
onco again he has raised this point of
order, of deferring consideration of the
Bill to the next day, because I have accep-
ted some amendments; he did it last time
also. But I think it is going to continue
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until one day I accept bhis amendment;
that alone will change his frame of mind,
I think. But the only trouble is, suppose,
T agree with him and accept an amend-
ment; then he will read out from the
proceedings and say dabav me a gayi,
because whenever we do something accord-
ing to our lights and we agree with some-
body else, he presumes that it is under
pressure. Therefore it is very difficult
even to agree with him. He will presume
that it is under pressure that I have agreed !

My hon. friend Shri Beni Shanker
Sharma has given me a through drubbing,
because he has said something has been
included which was not discussed in the
Joint Committee. Here is a Minute of
Dissent by Shri Humayun Kabir which
says:

«In clause 37 of the Bill....it is proposed
to constitute a Consultative Committee
with the Controller as the Chairman.”

Obviously, if Shri Humayun Kabir has
mentioned itin the Minute of Dissent, it
must have been before him, but what is
far more interesting is that in the Minute
of Dissent, Shri Beni Shanker Sharma him-
self has made the following observation:

“But what sort of advice and guidance
a Consultative Committee could give
to the Controller, who himself happens
to be its Chairman.”

I am rather amazed. I thought that my
hon. friend Shri Srinibas Misra specialised
in springing up with traps but I find that
Shri Beni Shanker Sharma has taken this
thing from him ( Interruption )

SHRI SRINIBAS MISRA (Cuttack) :
You arenot paying a compliment. 1do
not make such false remarks.

SHRI K. C. PANT : There have been
a couple of occasions to which I would
not refer here. Anyway, If Shri Beni
Shanker Sharma, being a senior Member,
takes a leaf out of his book, he should
feel complimented.

So for as the other arguments are
concerned, let me only say this. About the
argument in regard to nationalisation, we
have gone into it at great length, and

I need not repeat it here. There is this
question whether to accept an, appellate
tribunal instead of an appeal to the
Government. I had explained that this
would delay the whole process so much
that it would defeat the very purpose we
had in mind. I could not.accept it.

I am grateful to Shri Mrityunjay Prasad
for his short but very significant speech,
(Interruption) 1 hoped and wished that he
had got more time in the first reading,
b he displayed a deep und ding
of the subject. I may not agree with all
that he said but at least he has a thorough
understanding of the subject.

So for as the Controller's powers go,
once again we have had two opinions
expressed in the House; some Members
said that the powers are too drastic; some
others said that in spite of these powers
the Controller would not be able to do
much., Therefore, these two arguments
which we heard all along in the debate
cancel each other out.

So for as the contribution of Shri S.M.
Benerjee is concerned, he has sought to di-
vide us on this question, very clever as he
always is. But I can tell him that after
having had differences of opinion, we
ultimately arrive at some compromise or
some decision and then we come here and
place the views here. And after that, at
any rate, he should not try to divide us
That is my request to him.

SHRI S. M. BENERJEE : Birds of
the same feather,

SHRI K. C. PANT: 1 think [ have
done with all the other comments. So far
as Mr. Nambiar is concerned, my reply is
this. When he refers to profitability, he
must agree that given a certain system of
functioning, a person who is more efficient
and who adds to the profitability is to be
preferred to one who does rnot. He may
disagree with the system, but he must
agree that within the system, this difference
is legitimate, 1t is this difference which
Shri Mrityunjay Prasad sought to make
out. .

MR, DEPUTY SPEAKER : The ques-
tion is

“That the Bill, as amended, be passed’

The Lok Sabha Divided.
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Bajpai, Shri Vidya Dhar
Barua, Shri Bedabrata

Bhakt Darshan Shri
Bhattacharyya, Shri C. K.
Chandrika Prasad, Shri
Chaudhary, Shri Nitiraj Singh
Deoghare, Shri N. R.

Desai, Shri Morarji
Deshmukh, Shri B. D.
Dhillon, Shri G. S.

Dixit, Shri G. C.

Ering Shri D.

Gajraj Singh, Rao, Shri
Gandhi, Shrimati Indira

Girja Kumari Shrimati
Gupta, Shri Lakhan Lal
Himatsingka, Shri

Kamble, Shri

Kamala Kumari, Kumari
Kasture Shri A. S,

Kripalani, Shrimati Suchcta
Kushok Bakula, Shri
Lakshmikanthamma, Shrimati
Lutfal Haque, Shri

Mahadeva Prasad, Dr.
Mahajen, Shri Vikram Chand

Mandal. Shri Yamuna Prasad
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AYES

Master, Shri Bhola Nath
Mishra, Shri G. S.
Mrityunjay Prasad, Shri
Oraon, Shri kartik
Pahadia, Shri Jagannath

Palchoudhari, Shrimati[l1

Pandcy, Shri Vishwa Nath
Pant, Shri K. C.
Parthasarathy, Shri

Patil Shri Deorao

Raj Deo Singh, Shri
Ram Dhani Das, Shri
Ram Subhag Singh. Dr.
Ram Swarup, Shri

Rane, Shri

Rao, Shri K. Narayana
Rao, Shri J. Ramapathi
Rao, Shri Thirumala
Roy. Shri Bishwanath
Saha, Dr. S. K.

Sapre, Shrimati Tara
Sen, Shri Dwaipayan
Shambhu Nath, Shri
Shinde, Shri Annn;ahib
Siddheshwar Prasad Shri
Virbhadra Singh, Shri

Vvas, Shri Ramesh Chandra
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NOES

Abraham, Shri K. M.
Baneriee, Shri S. M.
Chakrapani, Shri C. K.
Daschowdhury, Shri B. K.
Devgun, Shri Hardayal
Gowd, Shri Gadilingana
Jha, Shri Shiva Chandra
Joshi, ShriS. M.
Kandappan, ShriS.
Khan, Shri Ghayoor Ali
Kothari, Shri S. S.
Lobo Prabhu, Shri
Madhukar, Shri K. M
Mangalathumadam, Shri
Meghachandra, Shri M.
Misra, Shri Srinibas
Molahu Prasad, ghn

MR. DEPUTY-SPEAKER: The result®
#of the Division is: Ayes: 54; Noes: 33.

The motion was Adopted.

SHRI DHIRSWAR KALITA (Gau-
hati,: My vote is not recorded.

MR. DEPUTY-SPEAKER:
no material difference to the result.
will be corrected.

It makes
That

15.40 brs, .
FOOD CORPORATIONS (AMENDMENT)
BILL. .

#MR. DEPUTY SPEAKER : Now, we

‘Mukerjee, Shri H. N.
Nair, Shri N, Sroekantan
Nambiar, Shri

Pate, ShriJ. H.

Patil, Shri N. R,

Saboo, Shri Shri Gopal _
Santosham, Dr. M,

Sen, Shri Deven

Sharma, Shr1 Beni Shanker
Shastri, Shri Sheopujnn .
Singh, Shri J. B,

Somani, Shri N.K.
Sondhi, Shri M. L.

Tyagi, Shri O. P,
Vajpayee, Shri Atal Bibari

Viswambharan, Shri P.

shall take up the Food Corporations
(Amendment) Bill.

We have two hours for this, 1 shall
give one hour for general discussion and
one hour for Clause by Clause discussion.

SHRI S. M. BANERJEE (Kanpur) ;
One hour i$ not sufficient.

MR. DEPUTY SPEAKER: You
should have gone to the Business Advisory
Committee for this. Let the hon. Minis-
ter begin.

*The following Members also recorded their votes:—

. AYES: Shri Mahant Digvijai Nath

NOES: Sarvashri 8. M. Krishne, K. Ramani, K. Anirudhan, Dhirswar Kalita,

K. Halder and S. A. Dange.



